
CENTRAL ADMINISTRATIVE TRIBUNAL 
MUMBAI BENCH, MUMBAI. 

C.P. No.13/2000 in 
ORIGINAL APPLICATION NO:691/98 

TRIBUNAL's ORDER 	 DATED:7.7.2000 

Shri M..S. Ramamurthy counsel for the applicant. Shri V.S. 

Masurkar counsel for the respondents.' 

C.P. - 13/2000 has been filed by the original applicant in 

OA 691/98. 	We have gone through the reply to the C.P. filed by 

the original respondents. 

The respondents state, ,that the request for change of 

trade from :Train Lighting group to general group has been 

considered by the competent author ity from thedate of present OA 

namely with effect from 30.7.1998. We note that the direction 

given in the order of the Tribunal in the OA on 16.4.1999 was by 

way of a direction that the respondents should consider the 

applicant's case for change of trade from Train Lighting section 

and if they decide to grant the prayer for change of trade then 

it must be granted with effect from 30.7.1998 with seniority from 

that date. 

In view of the reply to CP at para 5 it is noted that the 

order has been implemented. 

S~K Ramamurthy counsel for the applicant who is present 
-V 	 J 

did make a point that his presumption is that seniority has,been 

given with effect from 30.7.1998 and states that applicant 

should be given liberty to approach the administration for 

clarification regarding promotion. The issue of promotion is not 

before us and nor it is a point in the C.P. Needless to say, it 

is always open for the applicant to approach their employer to 

seek clarification on further develop#Ant as per rules. 
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6. 	We therefore note that the order of the Tribunal has been 

implemented, though belatedly. There is no intentional 

disobedience. 	The C.P. is hereby rejected. NoticeY issued is 

discharged. 

(S. L. JAIN) 
Member(J) 
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